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gg%%g%. UPON hearing the counsel the Court made the following
RS ORDER

The counter affidavit filed on behalf of
respondents nos. 1 and 2 elaborately sets out the steps
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taken by the Ministry of Health and Family Welfare,
Government of India after submission of the report of
Dr. Arun Kumar Aggarwal, Professor of E.N.T., Maulana
Azad Medical College, in January, 2018. Specifically,
it has been stated that certain modifications have been
suggested which have been carried out and for
determination of quantum of compensation payable, an
expert Committee headed by one Dr. R.K. Arya has been
constituted. It has been further stated that a public
notice has been 1issued on 11.9.2018 to enable the
aggrieved persons to approach the Committee and further
that the Committee has already had five sittings and
has recommended that compensation upto the extent of
Rs.1.22 crores approximately can be granted and also
the principles/formula for g¢grant of compensation
have/has been recommended, which recommendations have
been accepted by the Ministry of Health and Family
Welfare.

In view of the above developments that have taken
place, we do not find any justification in keeping this
matter pending any longer. The same 1is accordingly
closed with the direction that the constitution of the
Committee and the principles for award of compensation
have to be given wide publicity to enable all the
affected persons to approach the Committee, if so
advised.

The writ petition is accordingly disposed of.

(Deepak Guglani) (Anand Prakash)
Court Master Court Master
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